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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No, 338/93 Date of Order: 7.3.1994

BETWEEN: |

br,K.Jaladah ' .. Applicant,
AND

1, Govt., of India, rep, by its
Secretary, Minkstry of
Railways, New Delhi,

2. The Chairman, Rallway
Board, Rail Bhavan,
New Delhi.

3, The General Manager,
S -\' -Railway,
Secunderabad,

4, The Chief Personnel Officer,
South Central Rajilway,
Secunderabad.

5. Dr.M.L.ImtiaZ,
Divisional Medical Officer,
Sub-Divisional Railway Hospgtal,
Purna,

6. Dr,T.V,KarunakaraRao,
Medical Superintendent,

c /0. S!_lb-—DiV.‘i,Sj_?iﬁa 1 e rndanl, . . RespondentS.
Counsel for the Applicant ‘ e« Mr.G.Bikshapathy
| ) ' . - ‘f - W e - -"..—.l
Counsel for the Respondents , .es ML . N,R,Levraj
CORAM ;

HON*BLE SHRI T,CHANDRASEKHARA REDDY : MEMBER (JUDL.)
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This is an application filed under Section 19
of the Administrative Tribunals Act to declare the

transfer order of the applicant dt, 12,4,1993 from
Purna to Donakonda is illegal and to pass such other
order or orders as méy deem fit and proper in the

circumstances of the case,

The facts giving rise to this O0,A, in brief

are as follows i~

2, The applicant was working as Madical Superintendent
— at Purna, The third resSpondent (General Manager, S.,C, Rly.}

transferred the applicant from Purna to Donakonda by

proceedings dated 24.8,92, The said order was challenged
MY LIS GppPLICanT 10 UeA/TY/92 ERE T khe same was disposed of

hr=9 9.92 by observing that the secipd geSpondent(Chairman
CRpp M eenla)
Rajilway Board) may consider hlshapplication in the matter,
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the transfer of the applicant from Purna to Donakonda

was ordered in the administrative interest, 8o, 0.,A.301/93

was agein filed by the applicant to declare that the

proceedings dated 15,3,93 of the second respondent
transterring the applicant from Purna to Donakonda is

illegal, arbitrary and the said transfer had been done
with malafides, By an order dated 8,4,83 0.A,301/93

S
was decided by a Single Member Bench consisting Hon'ble

Justice V.Neeladri Rao, Vice Chairman“ﬁ'e Single Member
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dated 8,4,93 in 0,A,.301/93:-

" After going through varjious material
papers that are filed alongwith the OA,

I feel that it cannot be stated that Res-
pondent~2 was not justified in deciding
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that the transfer of the applicant from
Puna to Donakonda was in Admlnlstratlve
interest,
The learned counsel for the applica-
nt submitted that if the relief as claimed
in this application is not granted, he may
. be permitted to make a representation to
the concerned authority for consideratijion
of his transfer to any Sub-Divisional or
Divisional Hospital or any Health Unit er
Poly Clinic where there will be more than
~ 2 Drs as and when vacancies arise, I feel
that in these cirfumstances this Tribunal
fondly hopes that the General Manager,
South Central Railway, will give due consi~- N
deration for request on such representation | ;
keeping in view the Administrative interest,
It is stated that no one is yet posted
as Medical Superintendent of the SubeDivisional
Hospital at Pufia in the place of the appli-
cant,. So, in the circumstances, it is just
and proper to order that the applicant should
be allowed to work in the Sub-Divisional
Hospital at Puna till bhe is relieved by
Medical Superintendent who may be posted in
ghis placel

3. After the orders dated 8,4.93 the .impugned

orders had been issued posting Dr,T.V,Karunakaran

"

e
(6th Respondent herein) at Puna while maintaining the
transfer of the applicant to Donakonda, The applicant
had been relieved as Med&cal Superintendent at Puna on

“&Q- Pr\-u)u T Ty
15.4.93 and =5 subsequently assumed charge at Donakonda,

G\/;)\..H-""_
The applicant;ﬂég:gxesent is working at Donakonda, As
already pointed out aggrieved by the orders dt, 12.4.93

posting 6th respondent at Puna as Medical Superintendent

in the place of the applicanE’the present OA is filed

the relief as already indicated above,

!

4, Counter is filed by the respondents opposing

this 0.4,
5. We have heard Mr,K.K.,Chakravarthy, learned

counsel for the applicant and Mr N,R,Devraj, learned

standing counsel for the resﬁondentS.
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the para 7 of the,Judgement the BenCh_in-¢h§B OA, 301,02
T TTLML40W the applicant

T to wo:k:in_thg Sub-Divisiqnal Offic
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of the transfer of the applicant from Purna to Donakonda,

it is not open for the applicant to once again contend that

the proceedings dated 12,4,93 are not valid, So, in view

of the judgement daged 8,4,93 passed in 0.A.301/93 we do not
have any difficulty to come to the conclusion that not only the
transfer order of the applicant from Purna to Doynakonda is
valid, but also the posting of the 6th respondent in the place
of the applicant at Purna is also valid, For these reasons

the OA filed by the applicant is lisble to be dismissed,

7. It is stated that the applicant is posted at Donakonda
which is a single bed hospital and that formerly the epplicant

was working at Purna where there were 4 junior Doctors and so

it is contended that the posting of the applicant at Donakonda

on transfer from Purna is not commensurate whth the status

of the applicant, The very same contention héé also been rajised
in O.A.BO;/93. Bearing the said contention in mind, this Tribundl
in its order d4t.8,4.93 in para 6 to which a reference had alreaéy
been made had observed that“this Tribunal fondly hopes that the
General Manager, South Central Railway, will give due cénsidera-
tion for request on such representation keeping in view the admi-
nistrative interest", 8o, if a representation had already been
made for giving the applicant é proper place and in the event such
a representation has not been made and if made, it will be open

to the respondents to consider the daid representation and pass
appropriate orders for giving a proper place to the applicant
which the respondents may consider fit and proper., It is not for
this Tribunal to give any directions$ to the respondents to give

a particular place to the applicant on transfer, It is not open

for the Tribunal to take the role of the
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respondents in effecting transfers, But as already
pointed out the respondents may consider the representation
and pass gppropriate oréers with regard to the place of
posting the applicant on transfe'r taking into consideration
his seniority, experience and suitability at the place

where the applicant has to work,

The parties shall bear their own costs,

L

('I‘ CHMDRASEKHARA REDDY )
Member (Judl,)

MNodad s il DD e b 1004

(Dictated in Open Court) %
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Tenwky Readsktrar(J)CC
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1, The Secretary, Ministry of Railways,
Govt.of Indiz, New Delhi.

2. The Chairman, Railway Board, Rail Bhavan, New I2Plhi.
3. The General Manager, S.C.Rly, S‘ecunderabad.:

4. The Chief Personnel Officer, S«.CeRly, Secunderapad.
5. One copy to Mr.G.Bikshapathy, Advocate, CAT.Hyd.

?. One ESB}I to Mr,N.ReDevraj, SC for Rlys, CAT.Hyd.
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'Ailowed.

Dismissed. -
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. IN TEE CENT' AL AZMINISTRATIVE TRIBUMAL

| MYDERADAD BEICH AT HYGDERABAD

TUE HON'ZLL MR.IUUPICE V.HEELADRI RAO
C VICE=CHAIRMAN -
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TH. HOW'ZLE ;JR,A!B.GORTEEI : MEMBER(A) {
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THE ON'BLE R.T.CHANDKASEKHAR REDDY.

MEMLER(JULL)
. m Ld X r “'
THE KCW'BLL MR.?.RAKQARAJAH : MEMBER ,
: : (ZDMN ) v
Dated: ”1 -2, -19%4. ' L
o -
CRLBE/ JUDGET: . o
T N
in ,
‘0.a.N0. 3B %\q’g -
‘T.A.No. (w.PL.No. )

issued.

Disposed o





